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6. Aurganllbad Ashok 89.n 

7. Bodhgaya Aahok 81.78 

8. H .... nAshok 132.00 

9. Jaipur Aahok 183.64 

10. Jammu Ashol< 74.32 

11. Janpath Hot.I, N. Delhi 1069.33 

12. KalingaAshok,~, 185.48 

13. Kanlshka Hot.l, N. Delhi 2117.14 

14. Khajuraho Aahok 38.31 

15. Kovalam Aahok 
Beach Resort 1025.40 

16. Lalihamahal Palace Hotel 512.55 

17. Lorni Vilas Palace Hotel 365.58 

18. Lodhi Hot.l, N.w Delhi 751.41 

19. Madurai Aahok 130.82 

20. Manali Aahok 31.34 

21. Patal~utra Ashok. Patna 197.55 

22. Qutab Hotel, N. Delhi 930.48 

23. Ranjit Hot.l, N. Delhi 240.60 

24. Samrat Hotel. N. Delhi 1434.58 

25. T.mple Bay Ashok 
Beach Ruon 167.45 

26. Varanui Aahok 169.n 
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Income to Exemption to Polltlc.l Part ... 

482. SHRI RAMKRlSHNA BABA PATIL : Will the 
Minilt.r of FINANCE be pleaaad to l1ate: 

(a) whether .ome political parties are Dot eligbl. for 
!xemption of income tax; 

(b) if so, the details th.r.of and reason. th.refor; 

(c) the number of political parti .. which have not paid 
Incom. tax regularly; and 

(d) the action propOl8d to be taken by the Government 
againlt such parti .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC <;3RIEVANCES AND PENSIONS 

AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M. R. JANARTHANAN) : (a) Y .. Sir. 

(b) Und.r .ection 13A of the Income-Tax Act, 1961, 
Income from Houae property and Oth.r Source. or Income 
by way of voluntary conrlbutlons, accruing to the political 
parties, is exempt from Income-tax, .ubject to fulfilment of 
conditions epacifled ther.ln. Howev.r, thOM political 
parties which ara not regl8tared with the Election 
Commiaalon of India under paragraph 3 of the Election 
Symbols (R .. ervation & AHotment Order 1968), or which 
are not de.med to be registered under the proviso to .ub-
paragraph 2 of the afor.said paragraph or which do not 
fulfil conditions laid -down uts 13A of thelncom .. Tax Act, 
1961 are not eligible for such exemption. 

(c)and (d) Information is being co.ected and will be 
laid on the Table of the HOI..e in due course of time. 

{T",,..llItionJ 

Stepe to U..-th UndlaciOMd Money 

483. SHRI RAGHUVANSH PRASAD SINGH: Will the 
Minister of FINANCE be pleesed to state: 

(a) the Itepa b.ing taken to un .. rth the undiacioHd 
money; 

(b) the extent to which IOUrCM hu been achieved In 
this r.gard and the amount of undiecloHd money .elzed 
during the year 1 gg6-97 and 1 gg7 -98 10 far; and 

(c) whether the Gov.rnment have ...... ed the 
quantum t1 .uch money and the manner in which It is 
utilil.d? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARATHANAN) : (a) The 
Government have b .. n tatdng nec .... ry leglelatlve, 
fiscal and admin.ratlYe meuure., from time to time to 
unearth the undisclos.d money. Rat .. of taxation heve 
b .. n progr .... /y rationa_d. Bulde., the Income Tax 
Act,I961 contain. a number of provialon. aimed at 
unearthing the undiacloeed money. Th ... Include. Inf., 
Mia, prOVision regarding compulsory maintenance and 
audit of accounts in appropriate c .... uI. 404AAand 44AB, 
r .. trictions on c .. h transaction. ut. 40 A(3), 26QSS and 
269T, premptive purcha .. of propertle. under Chapter 
XXC and provielon. regarding peneltl .. and proeecutlon. 
for punishing ta. defaulter.. The Act alao contain. 
provi.ion. regarding .ummone, .urveya and ... nm. 
.tc. to detect tax ."uion. A new procedure for making 
...... m.nt.1n c .... of •• arell hal been Introduced wlh 
the levy of tax on undlaclOled Income at 80%. Thue 
provl.lons are re.orted to In approprlat. c ..... 
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